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3/25.01.96 

1./ 5.1.96. 	 Hon'ble Mr. K.D. Saha, Member () 

None for the applicant. The ciso is adjourned to 

12.1.96 for herinq on admission, 

(K.D. 3ih ) 

Member () 

Hon'ble Nr. cD.3aha, Member (t) 

No one appears. Adjourned to 25.1.1996 for 

admission. 

K.D.Saha ) 
Member (A) 

Honb1e Mr. N.Sahu, Member() 

o one appears, •djourned to 01.02.1996 for 
I admission. 	 . 

(N.Scu) 
Member() 



4/1.2 .96 

c 

SKS 

Hon'bleShri N. Sahu, Member (A) 

No one appears today. Ther 

am response on 5.1.96, 12.1.96 a 

when the case was called for. Cbvi 

is not interested in pursuing the 

This appiicaion is dismissed for 

was no 

25.1.96 

ly the applicant 

lication, 

ault, 

(N.u). 
mbe (A) 

'N 
	 CL oC'( L 

-(A -/~ 

5/2.7. 1996 
	 Hon'ble Mr. K.D.,Saha, Member(h) 

Counsel for the applicant : Mr. B.P. binha. 

Counsel for the respondents: Smt. P.tSjnnh, 

Persuant to the order. of the Tribunal dated 25.4.96 

in ¶1 90/96, notices were issued on 15.5.9l6 •reardirin 

IY 	admission. On behalf of the respondents , reply is filed 

today, .a copy of 	which * has been handed over to t49 

\. 	 learned counsel f'orthe applicant. The learned counsel for 

the applicant prays for time to file rejo.nder. LISt this 

case on 1.8.96 for àdmisi.on. 

'c8S/ 	 . 	 .D. Saha) 

ember () 
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/C8S/ 

7.1 20.8.96. 

Counsel for the applicant ; Shri B.P. Sinoh. 

Counsel for the raspondants: Mrs. P. Sinch. 

Heard. U/S in the matterp has been riled by the 

respondents today, with a copy to the learned counsel for 

the applicant. The learned counsel for the applicant 

states that the amount shown outstandina in raoard to 

,CPF is not correct in view of applicart's 35 years of 

service. Since the learned counsel for the applicant 

has doubted the statement of the respondents, he has to 

p.rove that the applicant had more than this amount at his 

credit on the date of his retirement. He may file rejoinder 

within two weekscThjj,jfter. The matter will,be heard 

on 20.8.96 at the admission stage itself. 

LtL.JL1  
• (N.K'.Verma) 

- - 	 Member (A) 
Shri 8.P.Singh, the counsel for the applicant. 

Smt. P. Sinqh, the learned counsel for the 

respondents. 

Shri B.P. Sinch , the learned counsel for the 

applicant has shown orioinal letter from DAM office, 

Samastipur by which it has been certified that the applicant I 
had 240 days earned leave and 250 days of half pay leave 

for which he was entitled encashment,, The Rly. respondents 

on the other hand have stated that I no leave was available 

at his credit and hence the question of encashment does not 



- 

arise. Sie these two statement needsreCOflCiliation, 

the Aly. is ni4t. another opportunity to f 	out 

te 

17 L and 	ma up withquirm reply in thematt8r. Let this 

t•i 	i 	 J s sr1 	Lir  
case be fixed after three weeks0from nod. List this 

£. 	i' 	 j 
case on 6.9.96 for hearing and disposal at the admission 

1DSi 	 1. 	Lu.:: 	1T 	 L 

\ stage itself. 
, 

	

ni 	oxi..: 

	

Jr /CBS/i 	t 	c'Dr1 I 	
N.K. Je ma) 

1an bar (A) 
:1 JI 	 J J 	 3I 

- 	8/6.9.96 	 Ho bies iJNK.Verrn, ithber (A) hs 

i8édj a€ e wi hotititheCC0ut .II 

	

€aday 	 isadjbrhed o 4.10.96 / 

2. 
oi adisSn 	 J 

( V. N. Mahrotra ) 
SKS 	 Vice-hairmafl 

\ 

No one appear on behalf of the pplicant 

as well as on behalf of the respondents. So 

	

i 	 ,Jr 

case will be listed for admission on 18.11.96. 

	

- .i' i 	• j ,• ; 	
/ 

L 	 :' 

/CBS/ 	
(D. Purkayastha 

L 	 amber (3) 

v .. 

Vi 

- 	 : 	I 

- 	r 
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10/4Th 96 

- 

:M:!a 

Counsel for the applicant : Shri B.P.Singh. 

near red counsel for the applicant states 

that he has filed a rejoinder on 20.08.1996. However, 

that is not available on record. Let it be olacect on 

record. 

List on 28.11.1996 for admission 	fore 3MB. 

SKT 
	

(V. L.M&irotra) 
Vice Chairm 

11 , 	 A . 	 None apDedrs. 

Rejoinder filed b the applicant on 

20.08.1996 has not been placed on record so far. 

So, rejoinder may be placed on record and thernatter 

my be nut up for admission tomorrow i.e. 2.111996 

(D.Purkayastha) 
Member(J) 

12/29.11.96 	F 	Counsel for-the a-olicant : Shri B. P.Singh. 

Counsel for the respondents : Mrs. Pronoti Singh. 

Hedra tne iedrnect counsel for the applicQnt. 

It is found that the grievance of the aljcant is tha 

after nakIxtnfI being retired from the service in the I 

year 1992 he has not yet been paid his due profictnt Fi. 

credited in his account dixi also Ledve Encashment 

'1 1 	benefit. This claim of the applicant isdispntedby 

)LII 	the ly iuthority by filing W's. So Rly. authority 

directed to rroduce the record relating to the p-liCdnt\ \  

regarding  deducion of Pro,ident Fund as well as the 

1' eave account maintji-ned by the dertmert within 3 week5 

from now otherwise the matter will be heard exparte. 

2. 	List on 24.12.1996 for admission. 

'1 ?- 	• 	
A copy of the order ay be g iv e n to the ie r fled 

counsel for the applicant0 

(D. Puava5 
SKT 	 I 	 Nembe1 
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13,/ 24.12.96. 	Snri B.P.Singh, the counsel for he applicant. 

- 	 ione. for the resporents. 

Heard learned counsel for the applicant, 

S 	 rnit. Pleadings in tnis case are cornplte.. List 

it on 10.2.97 for heari, 
 

\I 

	

/CBS/ 	(,Ki, Saha) 	 (V.1.-Mehrotra) 

Member (A) 	 . 	vi4e-chairman 

14  
.10.2.97 

	

	 Applicenc is present in person, 

None for the respondents. List on 
SM 28.2.97 foi hearing 

I.N.PIerirotra) 
Jico-1Thairman 

15/28.02.97 	 None for the applicant. 

Smt. P.ingh, counsel for the resporerits. 

List it on 07.04.1997 for hrir. 

ehrotra) 
Sk'J 	 vic1e-hairman 

.-16./ 7.4.97. 	5hri 11.P., Dixit, proxy counsel .for thin U.P. 5inh 

the learned counsel for the applicant 

Smt. P. Singh, the counsel f or the 

• on the request made on tenalf of the learned 

7 	 counsel for the applicant, the case is adjourned to 

2.4.97 for ndmirmizovix. hearing. 

	

- 	 • 	

- 

/ [) / 	 . 	 ehrotra) 

Vice -cheirrnan 
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17/28.4.97 	Mrs. P. Singh, counsel for the respondents. 

The case is adjourned to 3.7.97 

before Single Bench for hearin.\ 

- 	 ( K. IvUthu I<umar ) 	( V.N.M3hrotra) 
tmber 

103 	
Mr. B.Psingh, counsel for the applicent. 

Pirs, Pronotisjngh, Couflj for the respondent8. 

Heard the learned counsel. It appears that 
\Xr 

ithe rejoinder filed an behalf of the app1icent 

two documents have been filed. The documents indicate th 

240 day8 earned leave was 'credited to his account and
y  

further amount of cv in his account' is R8.45,020,19, 

During the jcap& CoUrse of arguments the learned counsel 

for the re8ponaeflts stete8 that all the dues have 

already been paid to the applicait and nothingj 

remained payable. Vull details of the payments made 

have not been iJed in the cbpy of the letter 

dated 19.11,9j reply to the allegations made in 

the rejoinder. In the circumatences it i5prcp.r that 

Respondents should file a supplementary written 

statement in reply to the rejoinder filed on behjf 

of the applicant, The Respondents will specifically 

mention the amount of GPF which was due to be paid 

to the applicent and the amount actually paid along with 

documents in proof of the same. Respondents will also 

file rejevit documents to show the leave due to the 

credit of the applicait and the amount, if aiy, paid 

for the encashment of earned leave, if any. The 

F 
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supplementarY written statement should De tiled within 

tour weeks. The epplicent thereafter, sh- 1file 

supplementary rejoinder within two weeks. List for hr ng 

on 22.8.97. 

( V.N.Mehrotre ) 

	

SKSI 	
Vice—Chairmen 

	

19.1 22.3.97. 	.Shri B.P. Singh, the counsel for the appJ.icant. 

Uri Smt. P. Singh, the counsel for the respondents.. 

Reply to the rejoinder has been filed. Duing the 

	

- I 	-course of argueentthe l'arned counsel for the respondents 

states that the docunerits filed bthe applicant alonguith 

his rejoinder are forged and are seriously disputed by the 

respondents. 	 • - 

2. 	In view of the, controversies about the amount of 

GPF which was payable to tho applicant and also the leav 

which may be due in his account, it will be proper if the 

respondents produce relevant,,records in respect of the same 

for perusl of the Cour. List this case on 23.9.97 for 

hearing. 	 -. 

• ,. , 	- 	(v.N. Ilehrotra) - 
- - 	 Vice—chairman 

	

L 20/23.09.97 	Since Bench is not available tay, case is 

aajournea to'13.11.1997 for hearing. 

ivastava) 
Dy. Re g 1st ra r 
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Note of Resistry 
	 Orders of the Tribunal 

13.11.97. 

on the request made on behalf of Shri B.P. Singh, the 

learned counsel for the applicant, the case is actjourned 

to 16.1 .98 for :hearj. 

(v.N. Mehrotra) 
. 	S 	 V ice-cha irman 11 

	 /CBS/ 

22/16.01.98 Shri B..bingh, counsel tor the applicant. 

rs. P.Singh, counsel for the resporents. 

The respondents was in this case required 

to file supplementary w/s in reply to the rej oirier 

zilea on behalf of the applicant. Though the sup.lemen-

taty aftidavit has been f ile-'a 'butt in the same refer ce, 

has been made only to the leave account and not to the 

second paper filect by the applicant relating to GPF 

account. It will be just anci proper if the respondents 

tile specific supplementrj affidavit rgaiing the 

ciocument4 filea by the applicant with the rejoinder 

relating to his GPF account. 
Let the sathe be filed within three weeks. 

The matter be listed for. hearingon 02.O3±i98. 

(V .14. jvjeh o rt ra) V 
SKI 	 vice-Chairman 

23/.O2.0.98 	on Tequest of the. 1erned counsel 

for the applicant, case is adjourned tp 22.05.98 

forhearing. 
S 	

\.\ 

S 	 (L.i.K.Prasad) 	 (V.N.Mehrotra) 
SKI 	 MemtcrA) 	 Vice-Chairman 
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24/22.5.98 	Shrirnati P.Singh, counsel for respondents 

- 	
Adjourned for hearing to 10th of 

August, 1998. 

L.R.K.  Pras ad ) 	 - - (AT . N. ?èhrotra ) 
51(5 	 Member (A) 	 Vice-Chairman 

25./ 10.8.98.. 	Shri B.. Singh ,.the counsel for the apP. licant. 

Mrs. P. Singh, the counsel for the respondents, 

Mrs. P. Singh, the learned counsel representing 

respondents is present in the Court. It 06a appe.s 

from the records thatupplementary affidavit as, directed 
- 	. 	. 	 . 	

i 

by order dated 	 has not been filed on behalf 

of the respondents so far. Respondents are allowed three 

weeks furth8r time to file the same. The CA blisted 

on 28.9.98 for hearing. 

/C8s/ 	 (V.N. Mehrotia) 

Vice-chairman 

26.1 28.9.98. 	None for the parties: 

The applicant is present in person. He states 

that his counsel has gone out of 8tation. L.t it be 

- adjourned to 9.11.98 for hearing. 

(LAKSHMAN JHA) 

MEMBER (j) 

27/9.11.98 	. 	None for the parties.. List it on 

11.1.1999 for hearing. 

AM; 	 (L..R.K PRA3O) 
11emhrr(A) 
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28.! 11.1 .99. 	Shri:B.P. Singh, the counsel for the applicant. 

None for the respondents. 

Heard learned counsel for the applicant. tilde 

order dated 10.9.98, 1Izs. P. Singh , the counsel for 

the respondents was directed to file supplementary 

affidavit in terms of order dated 16.1.98. It is 

unfortunate that in spite of direction, the concerned 

respondents have not yet filed the same, though the 

case was listed for hearing today. This case relates 

to 1995 and cannot be allowed to linger on like that. 

Therefore, the respondents are directed to file the above 

supplementary affidavit within three weeks on receipt of 

copy of this order, otherwise the case will be heard and 

decided in absence of-the said supplementary affidavit. 

Let a copy of this order be given to the learned 

counsel for the applicant who 8hOuld communicate the 

same to the learned counsel for the respondents. 

List it on 22.2.99 for hearing as part-heard 

matte r. 	
cI 

(L.R.K. PRSAD) 
[11IBER (A) 

29/22.Q2.99. 	List on 22.03.1999forhearing as part-heard 

matter. 
; 	

.J 

c (L.±.K.irasaci) 
Merrber() 

30./ 22.3.99. List this part-heard matter on 23.3.99 for 

hearing before the appropriate Bench. 

(S. NARAVAN) 
V ICE-CHAIRMAN 



32/10. 5.99 

Aki 

None for the applicant. 

Sh. P.K.Verrna Counsel for the respondents. 

List it for hearing on 21.7.99 as part heard in my 

chamber at 3.30 pm. 

(L .R .K.Prasad) 
Member-A 

33/22.07.99 None for the applicant. 

Ak 

31/23. 3.1999 None for the parties. 

List t as part-heard on 10.5.1999, 

as Member(J) could nct attend office due to 
unavoidable rea son. 

L.R.i<.Prasad 
L'Iernber (A) 

Shri P.K.Verma, counsel for the respondents. 
Since this is a part-heard matter of a 

SMB, let it be placed before the said Bench on 
30.07.1999 for hearing as Pfl.case1 

S.Narayan) S1J 	Member(4 ) Vice-Chairman  

34./ 30,7.99. • 

For want of time, list it on 9.8.99 for direction. 

/ces/ 	(L.~.K.PRASAD) (S. NARAVAN) 

MEMBER 	(A) vICE-CHA1RIIAN 
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35/ 3999 	 None -for the parties. 

Since this is a p-heard matter, let 

it be listed before the appropriate Bench for 

further heariy...when appropriate Bench is const uted. 

( Lakshman Jha ) 	 ( L.RK. asad 
)1PS 	 Member (J) 	 Maber (A) 

36/ d.11.2000 None for the applicant. 	 ,: 	

I 

hri P. .1<, Verma, counsel for the responde rxts. 	
I 

It appears from the record that noody appeared 

- for-the applicant on last several occasions. Even t4aay 
nobody is present to represent the appicant. In viei 
of the aforesaid, list it before the appropriate Berjch 

as pert-heard on 22.12.2C00. If nobody.appears on bihaif 

of the applicant, this O.A, will be dismissed for 

( tPrasad ) 
M , 	 Member (A 

37./ 22.12.2000. 

Letit be listed on 15.1.2001 before -the 

appropriate bench for hearing. 

/CBS/ 	 (L.R.K. PRAS 




